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IN THE CENTRAL ADMINI STRATIVE TRIBUNM..: H‘LDERABAI BENCH

" AT HYDERABAD
0__-73{_-'-“9. of 1995

Between
Y. Venkata Lakahm.t ,,,,,
kéo Y. Kaatviaumatham, aged :

yearg, Summer Water Wowm.
South Central Railway, . . .
Vijeyewada, resident of
Chittenagar, Bangaraiah Street.
Near injeneyagwany Temple,
Vi;jayawada.

and
1, Stetion Superintendent,
" South Central Rai.lway,
. Vidﬂvaﬂﬂda. ...... . e
2, Divisional Rauuay Manager,
South Central Railuay,
S Vijayewsda,

3, Genersl Manager,
South Central Reilwa g
Reil Nilayesm, Secun erabad

ﬁPPLICATION UNDER SECTION 19 OF THL CENTRAL ﬁBM]NISIRﬁTIVE

- TRIBUNALS ACT, 1985,

t*e abov.e cause title,

The address of the applicant for purpose of aervice of
notices etc,, 1s that of her counael M/1a G,V,Sabb& Rso,. Ne
~ Ethirajulu, MVOCatea, HeNoo 1-1-250/33. Chﬂ:kadaplllli.,

Hyderab m. "'5000 20 .
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Applicent

Respondents

The part:l.culara o.f; the applicant are as mentionai in

The particulars of the respondents are @s mentioned

in the ghove ckuse title;

'
|



The applicant herein seeks a direction from this
Hon'ble Tribunsl % the reéspondents herein to @bsorb her
in sny Group 'D' posta of smy breuch of the Vijayewala
Division since she has been working @s & Summer Vater
Woman since 1982 continuoualy end she 13 also physically
handiocapped under special quota for physically handicapped,
IV  JURLSDICTION:
] _ The applicent declnres that the subject matter of the
present 0 i\. 18 well within the aurﬂ.sdicuon of this Hon'ble

Tribuns] under Section 14(1)(a) of the Central Administrative
' . . . . - ) Lo ' . . . - L .

Iribundl 8 Act, 1985 since the applicnt 1s working s Summer
Water woman in Vijayewada Railwey Station,

Vi MTQTICN;

The applicant further declares that the o.A. is
within the limitation run;der‘Sectionwa‘l‘a( 1)(8) of the Central
Administrative Tribunt'd.s‘Act, 1985 i’m ag inuch as hé' represen-
totion dated 20-1-1995 haa not been consi.dered by ke rese

pondents 80 - tar.

VI,  FACTOF THE CASE;

. TheTpplicant hupbly submits that her husbad 501 ¥, Kast
Vigwsnstham who was..empléyeﬁ..m Grc‘»up,"lf?'?,,.aervi_ce.in_ Vijayawals
division was medically unfitted . ;;oir_ further s:ervicg.-_-_” She applied

> for the job on cqmpauionata‘yqunq:_;; In gtead of px‘pviéing ‘
.ber job on compassiﬁnate gromdé 83 @ regul ar measure, ghe was

given & job of Casusl, 1ahour Supmer Water woman in lpril. 1983

on cor_npassionate grounds, She has been continuouﬂ.y ﬂorking
ag a Summer Weter Woman for the last 12 sessgona snd she had put in
more than 1400 days of cagual laour service from 1983 onwards,
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2e  She halls from Backward caste community, and has to
maintein her sick husband and two children with the meagre
sslary she gets for being engaged during the summer period
every year, She is al& @ physicelly hmdicapped person snd
the certi.ficat‘e,‘giva.m by the Orthopaedic surgeon, Vijayewada
‘Government Hospital is also enclosed, The applicmti was
granted temporary status w,e.f, 11=4~1986 by the DRM/BZA °*
Eventhough she haa been workmg for the past 12 years con=

tinuoudly, béi' service have not been regularised in Group 'D!
service wnereas casudl lsbour working in other departments
of the diviaion with lesa number of years of service have

been regular:l.se‘-l a8 Greup 0 anployeea.

Je It s aubmitted that the Genera)l Mamnager, South Centrsl
Railway, Secunderabsd had advised the DRY/BZA c¢o meguent on
8 meeting with the organised l@bour SERES Sangh that the
Qummer Water Woman working in Viaayafa‘ada‘division mqqld be
sbgorbed in eny group 'D'post on Vijeyawsla division, No
action has been taken by the DRM %o regularise the services
of casual lsbour with temporary statiua .

bLe The @pplicént a.:‘nmittqd represegatation on 20/1:/1995
explaining her case for regulsrisation and also mentioned
therein thet ag she 13 a phys.tc_alljr handicapped person she
requestel for absorption even sgeinst the quota fixed for
physicslly handicepped persons, The applicent did not mcoeed
in getting her guM @bsorption sgeinst a permanent vacancy
nd as such she obliged to epproach this Hon'ble '.l‘ribunal for

redressal of her grievenace.

vII, EF_PAR

In view of the facts mentionel in pars VI of the O,A,
the spplicant herein prays that this lilpn'bler“l‘ribunal may be
pleased to direct the respondents herein to @bsorb her in any

capacity in Group 'D' service of any department of Vijayswada °
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Division @s she has been working confinuously. for the last
12 years by declarin.g nonr?fegul arddation of her gervices
in Group 'D' Service on & par with casual labour ofother
departments as illegal, arbitrary and unconstitutionsl

and conseguently direct the ,respond,@ta to absorb her againat
any of the vacﬁnciéa-ex_ipt:l_.n_g in gan@al,a'a wall @3 reserved

posts for Orghopeedically h,andicapp‘ad persona-.'

VIILs INTERIM ORDER;

The appli.cmt humblysx prayed that & direction may
be issued to the mspondents to consider her for Iabsorption
against any one of the existing qu.mcies' in group ‘D!
a_ervice-of Vijayawada div;aion;,pa;gding disposal of the
0;_1;. and pass any o_;he:_-_érd‘er,or .érad;ex:a as deemed fit

prosr and expedient in the circumstances of the caze,

IX, REMEDIES EXHAUSTED;
' The applicsnt declares that she has exhausted all

the remedieg availabje under service rules in as much as her

representation dated 20-1-1995 has not been considered by the

‘respondents,
Xo MATTERS JENDINC OTHER COURT ETG:

The applicant f.urther d.ec;larea that the subject matter
of the present 0-.:5:;. is not pending beforé ay Coubt of Law,
authority or Benchsz of this Hon'ble Tribunal,

XI, AR gg;‘mg OF POSI‘& @__g

. Indian postal order Noo & 09 589660 datel 9=11=1995
for Ra. 50/= drawn in favour of the R gi.atrar, Central Adminis-

trative Tribunsl, Hyderabad 1is enclosed.
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Xil, EARTI'%" gg OF INDEK;

)

 fn index conta:l.ning the deta:l.la of the documents =X

to be relied upon 1a encloaed.

XIII, LIST OF Dom' ENT'S;

1. Vakala‘b

-
|

|
1
e

) - _
2. Index containing the details of documents to be

rel:lad upon.
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3. Pogtal Order for Rs, 50/- No. 8 09 589660 dated

9-1 1= 19951

VERI FI CQTLQ

o ) I Y. Venkata Lakahmi.. w[o Y. Kaaiviaﬂmadham.
aged 4% yearas, working a8 Supmer Wata:' Wemm. South Central

Rauuay, Vi) ayawada railvey . stati.un, residmt of cna.tt:l.naoar,

| Bangarauh Street, Near Anaaneyaawmy Temple, V:L;jayauada

having temporarily come down by Hyde:rabad do hereby verffy
tnat the contents of Parag I to XIII are_true and correct to

the best .of my know:l,ed,ge and. be;l.i.g.f .and that I have not
auppe:esied ay ma‘herial facta of the case.

I

S ¥

P [

Hence verﬁ.al on this tne 12th day of November,

1995 at Hyd erabad.

To e e e 4
THE REGISTHAR

Central “Mdmini ai:rativ e Tribunal ’
Hyderabad Bench,

Hyderabal

)
!
|

(}ounsel for Appl:l.cmt.




. Copy_tos~=

1. Station Superintendent, South Central Railway,
Vijayawada.

2, Divisional Railway Manager, South Cantral Railway,
Vijayawada.

3. General Manager, South Central Rallways.,

Rail Nilayam, Secunderabad.

One copy to Mr.G.V.Subba Rao,Advocate,CAT,Hyd.

Cne copy to Mr.J.R. Gopala Rao, SC for Railways,

CAT. ‘{yderab &,
One o py to Library,CAT.Hyd.
One cogy gpare.
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are in a position to fit ther in pgrmanent posts.
However, they can be continued as water carriérs

if there is reec for such engagement and also regularise
them inaccordance with extant instructions. But

their consideration for re-engagement las to be done

in preferende tc freshers frcm the o,,“ n

oL b
PN

R§) In view of what is stated above, the following

direction is given:
i) The applicant should be re-engaged as & seasonal//"

water woman under the control of Rl durirg the

sunmer . sea=on if trere is need for such engacem°1~

in preference tc freshers from the open market.

ii) The applicant shall beconsidered for regularig
[

in accordance with extant instructions/scheme -
|

provided, temporary Sstatus has already been |

conferred on the applicant. | f

jzk OA is ordered acccrdingly at the admission
' No costs. / : '
M “ M\J\!
(R.RANGARAJAN) (V.NEELADRI RAC)
Member (Admn) _ - Vice Chairman

Dated:The 28th December, 1995

Dictated in the Cpen Court
VVz

mvl ‘ Dy.Registrar(i'
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I _CQURT
TYPED BY ' CHECKEL BY
COMPAKED BY . APPKOVED BY

IN THE CEWTRAL ADMINISTRATIVE TLIBUNAL
HYLERABAD BENCH AT HYLERABAD

THE HDN'BLE-MR.JUSTICE V .NEELADRI égglﬂ,f’”
. VICE CHAIRMAN

AND

. : S
THE HON!BLE MR.R.RANGARAJAN s ML{a)

Dated 19355

ORDLR/JHQS&£§T--3

M'WO‘AQ/‘L}-AI‘NO. i> .

"_ih /—"ﬁ""'\

0.a.¥o. /%AA§\/<Y5 o :

Fa AeNETTTT T (w—y.uu. ——
Admixted and Interim directions
issudd.
f i ] [}
Allowe\d,

. Digmis

_Dismisse

Disposed of with directions;ﬂ»~"’“”_ Y

° Dismissed.

d as withdrawn.
for default.

Ordered/R ected°
- Ro order as \to costs.
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